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Date of Orger:. 6-3-96

Smt.Nanda Savitri

and

.e Appiicant o

1. The Aﬁﬁiral Superintendent,

Naval Dock Yard, Visakhapatnam-14.

2. The Flag Officer, Commanding-in~Chief,
Eastern Naval Command, Visakhapatnam~-14.

Respondents. '

For the fpplicant :- Mr. D.Dhilleswar Rao, Advocate(not present)

For the Respondents: Mr. N, V.Ramana,

CORAM:

§x./Add.CC3C

THE HON'BLE .1~'IR.JUS‘I‘I.CE\ MG JCHOUDHARY '} ¢ VICE-CHAIRMAN

™ e
THE [ HON! BLE MR,RAJENDRA PRASAD:H: MEMBER(ADMN)



DA ,1638/95

Judgeme nt
( As per Hon, Mr, Justice M,.G. Chaudhary, VC )

None for the applicant,

2. Heard Sri W, Satyanarayana, for Mr. NV, Ramana,
far the respordents.
3, By impugned order dated 12-12-1895, the respon-
~dents have info#med the applicant that as tuo ﬁepart-
-mental inquiries were instituted againat the applicant
and were pending action to regularise suspensioen period
shall beﬁtaken as per the rules ¢t{n force.
4, Today, learned counsel for the respondents pro-
duced a letter received by the counsel for the respondents
from the Naval Headquarters at visakhapatnam, bearing
No.CE/9300/163, dated 14-2-1996 conveying that the
matter regarding regularisation of suspension period
vis=-a=-vis disciplinary action pending agéinst the
applicant is under active consideration by the competent
authnriti}and a decision is expected to be arrived by
the end of this month, It is slao stated therein that
the final decision when taken will be intimated.
4, We, therefore, thimk that the OAR is prematuredly
Piled. Accardingly the 0A is disposed‘af with & liberty
to the applicant to file a fresh DA {f so aduised in
the event .0f being aggriéved by the decision of the
,ﬁﬁcompeﬁéht authﬁﬁi@y vhen taken,as regards regularisation

of the suspension period. The respondents, however, are
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expected to take the decision by the end of this month
and convey the same to the applicamt for her informatien,
Se The disposal of the (A shall be without pre judice
te the rights and contenticnsof the pafties as raised

at this stage, in this DA,

6. The letter produced by the counsel Por the respon-

r

-dents is taken Zh record.

{l *
YY)
(H. Rajendra/Prasad)
Member (Admn,)

Valld

(M.G. Chaudhary)
Vice Chairman

Dated : March 6, 96 A?UVI
Dictated in Open Court Deputy Reglstrar(jTg%

To

.1. The Admiral Superintendent,

sk Naval Dock Yard, Visakhapatnam-14.

2. The Flag Officer, Commanding-in-Chief,
Eastern Naval Command, Visakhapatnam-14.

3. One copy to Mr.D.,Dhilleswar Rao, Advocate
Advocates' Association, High Court of A.P.Hyderabad.

4. One copy to Mr.N.,V.Ramana, Addl .CGSC.CAT .Hyd,
5. One spare copy.

6. One copy to Library, CAT, Hyd.
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COMPAKED BY - APPROVEL BY

IN THE CENTRAL ADMT NISTRATIVE TLIBUNAL
. -
HY LERABAD BENCH AT HYBERABAD

™ G Muol[nmu—j
THE HON' BLE MR.JUSTICE VMESEABRE=RAQ
| VICE CHaIRMAN

AND

- Pad: www

THE HON'BLE MR.R.EANGARATAN s ML{A)

Dated; { - 3 -1996

|
o
OKPEBRAFULGMEN T -

M.A/R.A./C.ANO.
| | in ‘
o \
7 O.A-NO. I‘)g q/ qr
T.A.No, . ﬂw.p.No; )

Admitt d and Interlm directions
issued. |_

Allowed.

Disposed of with directions
o
Dismisged.

Dismigsed as withdrawn.
Dismifsed for default,

Ord¢red/ke jected.

Cenuai Advvn.auauva Tyibunal
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